t

¥

LY

L

£33 Appropriation
(Railways)

plementary granatg either proved un-
necessary ov provegd exccssive. The
Committes urge, as ‘hey have dJone
often earlier, that Budget Estimat-
es should be prepared on a more
precise and careful basis arng that
the actual expenditure should ap-
proximate as closely as possible to
the fundg authorised by Parliament
or the relevant legislature.”

3T WAl & ary A g gAT Ay 7
frder g fr g@avw F @9 § 91 7w
FeeTHZ Y A1TH 1 AT T FIF FHT A7
T ATMHT F9T §F W ¥y qfsws
UFTICH FHET FT AT G TEHVAT
¥ a1 f7ar v7T qAT NIFS FATT GRA
EF TETT F FARTA ST TAT AT AL
3T F GEAAST F FLTN G a7 H aga
a3t g%ear (A aFdr § 1 5qy fAdsa &
a1 7 Tife < FY 9in) 9T a9 FT AAGT
FTE |

[IHE VICE-CHAIRMAN (SHRI
V. B. RAJU) in the Chair].

THE VICE-CHAIRMAN (SHRY
V. B. RAJU): Now, the Miniser
of Finance.

SHRI H. M. PATEL: Sir, I see
that the problems that face Pondi-
cherry are many and I can assure the
House that they will be attended to,
to the extent possible. About one
legal point that was mentioned but
not pressed, I do not think I need
say much about it excepting  that
there need be no apprehension s
to the procedure. The President’s
rule hag been correctly exiended even
beyond the period of three years.
There was an order issued by the
President in February last extend-
itg the life of the President’s rule by
another year.
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I do not think I need offer any fur-
ther observations beyond once again
repeating the assurance already given
by me. So far ag the elections are
coucerned, ag I have glready  said,
elcctions will take place as early as
possibla.

THE APPROPRIATION (RAIL-
WAYS) VOTE ON ACCOUNT
BILL, 1977

TIiE VICE-CHAIRMAN (SHRI V.
B. RAJU): We shall tako up the
Anpropriatioc  (Railways) Vote on
Account Bill, 1977. The Minister,

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
Sir, 1 beg to move:

“That the Bil} to provide for the
wi hdrawal of certain sums from
and out of the Consolidated Fund
of India for the serviceg of g part
of the financial year 1977-78 for
the purposes of Railways, ag passed
by the Lok Sabha, be taken into
co: sideration.”

The question was proposed,

THE VICE-CHAIRMAN (SHRI V.
B, RAJU): Mr, Kumbhare, do you
wan! to gpeak?

“HRTI N. H KUMBHARE (Maha-
rashtra): Yes, I have been waiting
all along. I do not know why this
questipn is put to me. I have been
waiting in fact.

THE VICE-CHAIRMAN (SERI V.
B. RAJU): All right; you car: speak.

SHRI N. H. KUMBHARE: Sir, we
hearg the hon. Railway  Minister
yesterday and I was really happy to
nota that he made it categorizolly
clear that he will not allow bureau-
cracy to have the upper hand. He
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also mentioned about lhe pending
problem with regarq to labour rela-
tions. As we know, Sir, there was a
genera] strike in the year 1974 and
I need not repeat what developments
took place then. But, we know it
as a fact that the workerg had to
resort to strike. Now, the  hon.
Minister has come with an assurance
that the charter of demandg which
was then submitted by the All-India
Railway Workerg Union will pe re-
considered. Sir, at that time, to
meet the entire demands which pro-
Yably related to wage revision and
grant of certain fringe benefits and
other concessions, the total amount
wag estimateg at about Rs. 450 cro-
res. The then Government hag jaid
that it would not be possible to pro-
vide for such a huge amount. In
other words, it was the view of the
Railway that the position was not
strong enough to meet these de-~
mands. Now, in view of the assu-
rance given by the hon. Minister,
the entire gemands would be consi-
dered, naturally, the question would
arise as to the ways and means of
raising this huge amount. One of
the honourable members has gaid
that with a view to meeting these
demands, you should not take re-
course to increase in f{reight rates or
passenger fares. He submitted that
it would not be desirable to increase
the freight rates or passenger fares.
In thig connection, my submission is
that, with a view to meeting these
fust and reasonable demands of the
workers, even if it is necessary to
enhance the f{freight rates and pas-
~enger fares. I think, there ig nothing
wrong in doing so. It ig the princi-
e of social justice. With a view to
give a fair deal to the workers, if
the gociety as a whole is called upon
to share that purden, there is nothing
wrong in it. I think the society it-
self ghould come forward to make
such 5 sacrifice go that the workers
coulq be given a fair deal.

Sir, the hon. Minister has not spci-
fically gealt with the problem of
casua] workers, I think thig ig also
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one of the demands, the gbsorption
of these casual workers zs regular
workers. We are being told that
the total strength of the casual wor-
kerg is about 2.5 lakhs. During {he
last four years, they have been able
to absorb as many as 1.2 lakhs. This
means, more than gne lakh workers
are still employed as casual workers.
In the first place, the nomenclature
‘casual workers’ js totally. wrong be-
cause these workerg gre not casual
workers. They are actually emplo-
yved to do the work which essentially
forms part of the railway work. This
is the first point. Secondly, they are
cmployed not for a short period of
15 days or one month. I know of
cases where these so-called casual
workerg have heen in  employment
for a period of 5-10 years, but still
they have been treated ags casual
workers. The Railway administra-
tion hag said that if the casual wor-
kers put in six monthg of service at
least in respect of wage rates, they
woulg be paid on par with the other
Class IV workers and that there
would be no discrimination in the
matter of wage rates. My informa-
tion js, even when 3 casual worker
is in employment for more than six
months, he is not paid at thig rate.
I would request the hon. Minister to
take note of this. The railway offi-
cials take recourse to some sort of
manipulation, What do they do?
Even when a person is employed to
do a work which lasts, say, for a
period of one year or two years
or three vyears, the person who
ig emploved as a casual worker
ig not allowed to continue in that
employment for a period exceeding
six months, He ig glloweq to work
only for a period of three months. Then
there is break in service. They will
say ‘You gre a muster roll worker,
we have not received the amount for
pavment’. So, the poor workerg are
requireq to sit idle for g period of
one month and then they are em-

Thls is the
which hag been taken recourse to by

ployed again. device

the Railway administration against

the poorly-paiq workers. '
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SHRI G. LAKSHMANAN (Tamil
Nadu): This is the make-up of
Miabhoy recommendations

THE VICE-CHAIRMAN (SHRI V.
B. RAJU): No discussion across the
benches.

SHRI N. H. KUMBHARE: This is
what I am saying. It may be in
pursuance of the recommendationsg of
some Commission pui for all practi-
cal purposes, I know of cases where-
as worker hag been in employment
for a period of five years or six years
or seven yearg and he is not paid at
that prescribed rate, he is paid at
the local rate. So, my submission is
that this class of workers—they are
not a few thousands, they are in
lakhs—ig being exploited. This is
nothing ghort of exploitation, accord-
ing to me, by a public gector under-
taking. Woulg this be continued? If
this is continued, then all talk of
socialism hag no meaning. Therefore,
my submission ig that the first and
foremost task before the  Railway
Minister ig to do away with this type
of exploitation.

Secordly, there is another clagg of
workers. These workers are em-
ployed by contractors. I do not
know why a public sector undertak-
ing should give work to the con-
tractors. Contractors are there pot
to gerve the workerg but their
motive and purpose is to earn as
much as possible, ang they do it
only by paying less to the workers.
Therefore, my submission is that the
second imporiant task before the
hon. Railway Minister would be to
do away with all contract works and
see that those who are working
through contractors are taken on
regular employment and are paid
on par with other railway workers.

The third peoint that T want to raise
is about the ad hoc appointnients.
Ad hoc appointments give rise to
favouritism, nepotism gnd corruption
because in the matter of such ap-
pointments it rests with the sweet-
will ang discretion of the officer con-
cerned to pick up a man and appoint
him. This is a sort of under-hand
dealing. No regular appointment is
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being made. Of course, I could see ithat
in a case of exigency you cannot help.
Suppose, there is a post vacant and
somebody must be there to :panage
the work. In order to manage the
work. I could understand that in a
given exigency you have to appsint a
man on ad hoc basis but I request the
hon, Railway Minister that one of the
important things to be hanidied by
him is to get a list of workers who
are being appointed on ad hoc basis.
The other question 1o be asked
from the officers is why they
were allowed to continue for
If the information is
called for, I am sure you will get a
large number of employees, even offi-
cers; in that capacity, working on ad
hoc basis, enjoying all the facilities,
all the benefits and good salary. This
is another indirect method of corrup-
tion, that is what I feel. Therefore,
another urgent task before the Rail-
way Minister is to get the entire in-
formation ang find out and call for
the explanation of the officers as to
why these persons have been allow-
ed to be there on ad hoc bacis for
years together, why steps hag not
been taken to regularise the appoint-
ments.

Then T come to the important prob-
lem which 1s dearer to me. This is
with regard to the representation of
the Scheduled Casteg and Scheduled
Tribes in services. I could see that
at one stage the Railway Minister has
taken a decision that the entire back-
log in all classes and categories
should be wiped out by a specified
date. Instructions were issueg to all
General Managers that they must
take recourse to special recruitment
and ensure that by the specified date
all the backlog ig fully wiped out. I
have my own doubts whether the
General Managers have really taken
stepg to ensure that the shortfall in
the representation has been dealt
with and appointtmenty have been
made in terms of a directive which
has  been received by them.
Therefore, I would request the
hon. Railway Minister to find
out as to how the position stands,
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whetier they are adequately repre-
sented in all the categories and
posts because, according to me, I
feel that a lot of prejudice operates
against the members of the Sche-
duled Castes ang Scheduleq Tribes.
1t ig very difficult to find a 'man,
howsoever dedicated and cultured
he may be, to be free from thjs pre-
Judice and more so because of the
employment pattern of our country,
where appointing authiority  would
like to have his relative or his own
caste man. The man wouly like to
have a personp living in hig neigh-
bourhood. Therefore, the Scheduled
Caste 'man does riot find g place des-
pite the directive. I think this direc-
tive has not been faithfully imp’e-
mented and, therefore. I would re-
quest the hon'ble Minister to exa-
mine 35 to how that dircctive has
been implemented.

Another importart problem is
about giving recognition to the assc-
ciations of the Scheduleq Castes and
the Scheduleq Tribes. In this context,
I would like to clear a misapprehen-
sion. I know there are certain trade
union workers who say, “Why do you
want to go in for a senarate associa-
tion?”. I would like to make it clear
that the functioning of the trade union
and the functioning of the associations
belonging to the Scheduled Castes and
the Scheduled Tribes are quite distinct
and geparate inasmuch as they work
in different fields altogether. So far
os the unions are concerned, they are
for securing a change in the condition
of Tabour. They can give a notice for
revision of wage structure; they can
give a notice for other demands. So
far as the assocaiationg are concerned,
they are there only for a very limited
purpose to ensure that the Government
ro'icy in respect of ressrvation is im-
plemented.  Association is not a
parallel to the trade union If T be-
long to a Scheduled Caste or a Sche-
duled Tribe, I may belong to a parti-
cular association: at the game time, 1
may belong to any of the unions which
are recognised in the Railways. So,
therefore, let there he no misunder-
standing which is sought to be created
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by many that the associaion,
it it i5 given gome sor. of cn-
couragement, will become a paral-
lel trade wunion organisation. There
1s no basis for that. I would
like to make it clear that it is only
for a specified purpose that recognition
is sought for. At present if S. C. aud
S. T. Association is recognised, it gets
a right to get circulars. If the asso-
ciation makes representations, in that
case their representations are auly
acknowledged. This is the only thing,
I think this is not sufficient. My five
years’ experience as a Member of Par-
liament is this. I myself was required
to deal with thousands of cases of
railway workers. Why? Because for
the present, there was no forum which
they could approach for the redressal
of their grievances and therefore they
directly came to us, with the result
that for every individual grievance, we
had to write to the Minister, We find,
of course, that there is special Cell in
the Railway Board which looks after
the interests and the problems of the
Scheduled Castes and the Scheduled
Tribes. But our letters which were
sent to the Cell and received by it are
not replied to. It is because the num-
ber of such letters is so big that it is
phvsically impossible for that Cell to
deal with every problem whienh is
being represented by a Member of
Parliament, Therefore, my submission
is that in case the association is re-
cognised, the association will take up
those problems and they will deal
with them at different levels. They
may deal with them a* the Divisional
level; they may deal with Yhem at
Genzral Manager’s level and they will
not he required to rush to the Rail-
wav Board. Therefore, my submission
j5 that this is one of the important
matters and I hope that the hon’ble
Minister will give his utmost conside-
ration. With these words, Sir. I
finish.

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): Sir,
during my reply yesterday, T had al-
ready anticipated some of the pro-
blems that would be raised and, there-
fore, what I had said in relation {o
casual workers, contract labour and
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all that I will not repeat. I will only
say one thing. As far as problems
which involve economic ang financial
burden are concerned, we have de-
cided to examine all those problems in
depth and will be able to take a com-
prehensive view of the problems and
will be able to do justice to the
workers on the basis of the resotrces
available and on the basis of the just-
ness of the demand. I do not want
to repeat that. There are certain de-
mands which do not involve financial
expenditure, but it is a question of
outlook. For instance, I fully agree
with the hon, Member, Shri Kumbhare,
that as far as the Scheduled Castes
and Scheduled Tribes are concarned,
in a stratified society like ours, ‘mere-
ly giving equality of opporiunity does
not solve the problem. In a society
i which for thousands of years the
Scheduled Castes and  Scheduled
Tribes suffered the pangs of inequality,
preferential opportunities shoulgq be
offered. It is not the question whe-
ther we will offer these opportunities
or not. There is a statutory provision
and if there are any lacunae in the iin-
plementalion, I can assure the hon.
Member, Shri Kumbhare, that we will
strive our best to see that all ihose pro-
visions which offer special reservations
for the Schedulegq Castes and Schedul-
ed Tribes in the railways will be
effectively implemented, and all the
constructive suggestions  that have
been put forward we will strive our
best to implement, Thank you.

THE VICE-CHAIRMAN (SHRI
V. B. RAJU): The question is:

“That the Bill to provide for the
withdrawal of certain sums from
and out of the Consolidated Fund of
India for the services of a part of
the financial year 1977-78 for the
purposes of Railways, as passed by
the Lok Sabha, be taken into con-
sideration.”

The motion was adopted,

THE VICE-CHAIRMAN (SHRI
V. B. RAJU): We shall now take up
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clause by clause consideration of the
Bill,

Clauses 2 anqg 3 and the Schedule
were added to the Bill,

Clause 1, the Enacting Formula and
the Title were added to the Bill.

PROF, MADHU DANDAVATE: Sir,
I move:

“That the Bill be returned.”

The question was
motion was adopted,

put and tle

THE APPROPRIATION (RAILWAY)
BILL, 1977

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE;); S,
I beg to move:

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for the
services of the financial year 1976-
77 for the purposes of Railways, as
passeq by the Lok Sabha, be tuken
into consideration.”

The question was put and the
motion was adopted.

THE VICE-CHAIRMAN (SHRI
V. B. RAJU): We shall now take up
clause by clause consideration of the
Bill.

Clauses 2 und 3 and the Schedule
were added to the Bill,

Clause 1, the Enacting Formula and
the Title were added to the Bill.

PROF. MADHU DANDAVATE: Sir,
I move:

“That the Bill be returned.”

The question was put and the
motion wus adopted.



